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ORDER

cP 1138/I&BC/I{CLT/MB/MAH/2017
1. Learned Representatives respectively from the side of the Debtor and Creditor

are present. Arguments opened. However, before admission of the Petition of
the Financial Credltor, the Counsel of the Respondent has indicated that there
are certain defects in the Petition as per the Code under Section 7, Sub-section
5 ofthe Act. Hence the Petition is subject to rejection. However, to record our
satisfaction on the 'Defects' as indicated and for adjudication on rejection
further date is given to the Petitioner.

2. If the Petitioner is willing to file a reply or to rectiry the defecb as indicated by
the Other Side, the same can be filed on or before 30s of August 2017,
copy to be served in advance to the Other Side.

3. Adjourned to 07.09.20U at 2.30 PM.

BHASKARA PANTULA MOHA
Member (Judicial)

Date : 16.08.2017

!I.K. SHRAWAT
Member (Judicial)
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